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The MinIster of BaI1ways (Shrl S. 
K. Patl.l>: The mechanism on my 
table is out of order. 

Sbrl Satya Narayan Sinha: My 
vote has not been recorded. 

Mr. Depnty-Speaker: They will be 
recorded. 

The result of the division is as fol-
lows: 

Ayes: 36; Noes: 235. 

The motion was negatived. 

Shrl U. M. Trivedi: Will the Leader 
of the House make a statement ... 

Shri satya Narayan Sinha: Gov-
ernment will make a statement at 
5.30 p.m. today about what has hap-
pened outside. 

SIT ~ r~ (0&,,":"): "iii 
'ffi1 ;;:>:r ~1 ",,..tfl', ';::r 1,ioT, .m;nt[': 
~[<F<: ~<sq-, .. 1'1+'· G'~ 0;,11'1]1' >rIa- GT<i 
'FT 'lfr<l' I 

15.15 hra. 

STATUTORY RESOLUTION RE: 
PROCLAMATION IN RELATION TO 

STATE OF KERALA 

The Minister of State In the Min-
Istry of Dome Alralrs and Minister of 
Defence Supplies in the Ministry of 
Defence (Shrl Batbi): On behalf of 
Shri Nanda, I beg to move: 

"That this House approves the 
continuance in force of the Pro-
clamation dated 24th March, 1965, 
in relation to the State of Kerala, 
issued under article 356 of the 
Constitution by the Vice-President, 
of India, discharging the functions 
of the President, for a further 
period of six months with effect 
from November 11, 1966.". 

-ft ~ (f~m<) : ~;tr '1'''t1ft 
ij; ~'t if;m:r it ~~, l[l1fr ~? 

. I would not like to recapitulate the 
CIrcumstances under which the Pro-
clamation was issued by the Vice-
President discharging the functions 
of the President. The circumstances 
are well-known to this House. Nor 
shall I deal with the subsequent re-
~olutions passed by the House approv-
mg the continuance of the Proclama-
tion from time to time. 

The continuance of this Proclama-
tion was approved by the Lok Sabha 
on the 9th May, 1966 and its term 
expired from the 11th November, 1966. 
Last time when this House approved 
the continuance of the Proclamation 
issued by the President in regard to 
the State of Kerala, the circumstances 
and the reasons leading to the issue 
o! the Prodamation were exhausti ve-
Iy dealt with and debated upon by 
this House. It was then thought that 
the general elections would be held 
some time in February, and even if 
the Proclamation was not continued 
elections would have to be held som~ 
time in November or December after 
the monsoon. But it would not have 
been advisable from all points of view 
to have elections in December when 
the general elections were t<> be held 
in February. It would mean expendi-
ture to the people, to the candidates 
and to Government and it would also 
mean waste of energy. On these 
grounds, the Government of India 
have decided that the Proclamation 
should be extended for a further 
period of six months and this House 
approved of this. At present the posi-
tion is not only the same, but some-
what more so, though a bit different 
from what it was last year in the 
sense that if the elections were to be 
held, it would take about two to three 
months, and the earliest that we could 
do would be to hold the elections in 
January, while the general elections 
would be held in February. I am sure 
all the Members would agree that it 
would not be expedient, adviaable and 
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also practical that elections should 
take place in Kerala f'or the legisla-
ture in January, when the general 
elections would be in February, and 
it is, therefore, that it has been thought 
proper that the Proclamation should 
be extended for a further period of 
six months, 

There is no Legislative Assembly 
now in existence in Kerala and, 
therefore no question of establishing 
a popular min'stry in terms of the 
provisions of the Constitution. Thus 
such a government in Kerala could 
not be established even if one wished 
to. It is under these circumstances 
that it is necessary to E,xtend the 
present Proclamation. I wish that 
after the next general elections, a 
popular ministry would be estab-
lished in Kerala and that the people 
of Kerala, who have been deprived 
of a popular ministry and a govern-
ment of their own chosen represen-
tativE'"S for all this period, would have 
the benefit of such a government. 

Shrl Umanath (Pudukkottai): Will 
you allow it? 

Shrl A. K. Gopalan (Kasergod): 
Will you? 

,Shrl Hathl: I said 'r wish'. There 
is no question of not allowing. If 
there is a popular ministry, there is 
no question of not aHowing it. It 
should be there. 

8hrl A, K. GopaJan: It it is non-
Congress, will you allow it? 

Shrl Hathl: Kerala has a number 
of problems. During President's rule, 
the Government or India have tried 
their best to attend to these problems 
as carefully as they could, but it can-
not be denied that the people would 
not have the same feeling of satis-
faction which they would have if 
they had a government composed of 
their own chosen representatives. 
The Government of India would be 
too happy to see such a popular 
ministry set up as early as possible 
after the general elections In 1967 

(Res.) 
and have the legitimate aspirations 
of the people who believe in demo-
cracy fulfilled. With these words, I 
commend the Resolution to the accep-
tanee of the House. 

Mr. Deputy-Speaker: Resolution 
moved: 

"That this House approves the 
continuance in force of the Pro .. 
c1amation dated 24th March 1965, 
in relation w.. the State of Kerala, 
issued un<llr article 356 of the 
Constitution by the Vice-Presi-
dent of India, discharging the 
functions of President, for a fur- _ 
ther period of six months with 
effect from November 11, 1966". 

8hrl Kapnr Singh (Ludhiana): Mr. 
Deputy-Speaker, I rise to support 
the Resolution moved. by the han. 
Minister that this House approves of 
the continuanee in force of the Pro-
clamation dated the 24th March 1985 
in relation to the State of Kerala, 
issued under art. 356 of the Consti-
tution by the Vice-President of India 
discharging the functions of the Pre-
sident, fa: a further period of six 
months with efIect from November 
11, 1966. But I do not support either 
the motivation or the reasoning or 
the reasons for the initial Proclama-
tion dated 14th March 196&. 

Last year, when the mid-term elec-
tions were held, the Cong:ess Party 
did not emerge in such strength as to 
be able to form a ministry by them-
selves. They also found out after con-
fabulationa that the other parties 
were not prepared to form a coalition 
with them Or to join with them to 
form a government. It was in this 
background that the motivation for 
the initial Proclamation at 24th 
March 1965 originated. The reason-
.ing advaoced at that time was that 
the President had received a report 
from the Governor of Kerala under 
Art. 356 (1) of the Constitution that, 

'''a situation had arisen in which the 
government of the State cannot be 
carried on in accordance with the 



1621 ~eridmt'. NOVEMBtR 7, 1966 Rule in KeT"I" (Re •. ) 1622 

[Shrl Kapur Singh] 
provisions of this Constitution". This 
reasoning was then repudiated by the 
spokesman of my Party on the ground 
that it was, firstly, misconceived and 
secondly, perverse because the expre~ 
8Sl0n In Art. 356 (1), 'government of 
the State cannot be carried on' was 
interpreted to mean that the go~ern
ment of the State cannot be- forced 
ab initio such as will please the 
powers that be. It was misconceived 
because the sine qua non of the re-
quirement or' Art. 356 (1), namely, 
the report from the Governor certi-
fying his satisfaction on the point that 
the government of the State cannot 
be carried on etc. was based on an 
oblique and questionable procedure. 
The GovernOr satisfied himself on the 
material question, not through allow-
ing a proper consultation, of repre-
sentatives of the people to form a 
government and to carry it out cons-
titutionally, but through personal and 
private enquiries, not contemplated 
by the Constitution Or sanctified or 
approved by democratic procedures. 

The reasons adVanced were that the 
various parties elected to the legisla-
ture of Kerala were unwilling 
to form a constitutional Government. 
These reasons were immediately 
challenged as false by the leaders of 
the various parties themselves. 

Now we suppOrt this Resolution on 
the ground that it subserves a point 
of fundamental policy which my 
Party has been advocating, namely, 
that it is a democratic imperative in 
India for holding legislative elections 
in an atmosphere of complete im-
partiality requiring that at least three 
months before they are held, the 
party governments in power should 
resign. Because the passing of this 
Resolution subserves this fundamen-
tal policy advocated by my Party, I 
support this Resolution. For this 
reason and on the ground that this 
Resolution will help the general elec~ 
tions to be held, at least In the 
Kerala State, In an atmosphere cit de-
mocratic impartiality, I aupport it. 

Before concluding, however, I would 
like to make a passing reference to 
the two new States which haVe been 
inaugurated a few days ago. I refer 
to the States of Punjab and Hariana. 

Mr, Deputy·Speaker: We are not 
concerned with them here. 

Shri Kapur SIn,h: I will make a 
passing reference to illustrate the 
point I am going to make; my argu-
ment will not be rounded olf and 
completed unless I make this obser-
vation. 

Not long ago, the State ot Punjab 
had been placed under presidential 
rule, under the same Article, 356 (1), 
on the precise ground which applies 
to the case of Kerals. Nothing has 
happened since to show to any rea-
sonably minded person that the situa-
tion has changed there. Ne'Vertheless, 
Congress ministries have been formed 
in both these States and they have 
been allowed to start functioning. 
The motivation for the installation of 
these two bubbly ministries in these 
two new States of Punjab and Hari-
ana can only be that it is now desir-
ed that elections in these two States 
shOUld be held under conditions load-
ed in favour of the ruling party, that 
is, in an atmosphere not democrati-
cally impartial. Therefore, while 
supporting the Resolution now before 
the House, I condemn the unseemly 
haste with which two ricketty minis-
tries have been set up in Punjab and 
Hariana in oppositiOn to the priciple 
Which .. 

Shri D. C. Sharma (Gurdaspur): 
Ricketty? 

Shri Kapur Singh: Ricketty, bubbly. 
transient, having no permanent feet 
of their own. Twa such mInistries 
have been set up not for the purpose 
of advancement of any constitutional 
purposes contemplaed by the Consti-
tution Act, but for purposes which 
are extra-constitutional and which 
are loaded In tavour ot the ruI1n. 
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party. On that ground, 
these two ministries. 

condemn 

I support the present Resolution 
and I express the hope that it would 
have been much mare seemly and 
much better if these two ministries 
had not been set so that in Punjab 
also the democratic impartiality, which 
now has been indirectly possible in 
Kerala, could have been observed. 

Shrl !tapPen (Moovattupuzha): In 
view of the elections that are due in 
February, I am sure nobody is going 
to oppose this Resolution seriously. 

To reIer to the 1965 Resolution now, 
according to me, is absolutely irrele-
vant because that has already been 
passed by this House. 

This may be taken as an opportu-
nity for reviewing the achievements 
and failures of President's rule. The 
achievements are nonE', and the fail-
ures are many. The problems that 
confronted the State in September, 
1964, are still there, probably in a 
more acute form. Not only that, new 
problems have been created. Thus, 
rice which costs Rs. 55 in Palghat 
costs Rs. 125 in Ernakulam and Kot-
tayam. I am quoting from a lead-
ing article written on 1st November 
by one of the leading newspapers in 
Kerala, the Malayala ManoTama, 
which is noted for its same views. 

8hrl A. K. Gopalan: Question. 

Shri Kappen: It says: 

"To bring a lorry of rice from 
Pal ghat to Ernakulam or Kotta-
yam you have to pass through 
three check-posts, and If you pay 
Rs. 1,000 at each check-post, i.e. 
a sum of Rs. 3,000, all controls 
disappear." 

This is only an example of the 
ediBce of corruption that has been 
built up during President's rule. 

I referred to the problems that 
faced the State in September, 1964. 

The Brst thing that is to be noted ia 
the unemployment problem. It has 
become more acute than it was 
betore. You may be surprised to 
hear that more than 400 engineering 
graduates are remaining unemployed 
for periods of up to three years. I 
had the good fortune of meeting a 
few of those young men, fine young 
men with despair written on their 
face. Some of them have passed out 
in Brst class. Just think of It, that 
they were remammg unemployed 
for the last three years. 

Now that We are- considering the 
draft fourth plan, I would like to 
bring to the notice of the Govern-
ment a suggestion made by no less a 
person than Mr. C. D. Deshmukh, that 
Kerala may be treated as a pilot 
project in the over-all economic de-
velopment of India. When we speak 
of a pilot project, it means that it will 
be a forerunner of the entire eco-
nomic development of the country. 

India is a vast country, a sub-con-
tinent. If yoU have something here 
and there, it will not be noted, sO 
that the impr"ssion is left that plan-
ning has failed. On the other hand, 
if you take the problem of a particu-
lar place and really tackle it, it will 
be noted and it will be felt that plan-
ning has succeeded. 

Mr. Deshmukh has pointed out 
that if such a pilot project is to be 
taken up, it should be in Kerala, and 
the reason is that we haVe got intel-
ligent and educated people who can 
easily pick up the technical know-
ledge necessary for vast industrial 
development, so that the manpower 
resources of Kerala may be utiliaed 
effecti vely. 

Dr. K. L. Rao, our Minister of State 
for Irrigation and Power has repea-
tedly said that with Rs. 400 crores 
the food problem of Kerala can be 
solved. Kerala is deBcit in food by 
50 per cent of its requirements. If 
that problem can be solved, the Gov-
",nment of India can get rid of its 
biggest headache, and after all, the 
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investment reuired is only as. 400 
crores. 

15.35 hra. 
(Simi P. VENKATASUBBAIAH in the 

Chair] 

Therefore. I would request th ... 
Government to take note of the sug-
gestion made by Mr. Deshmukh ann 
treat Kerala as a pilot project and 
solv ... the problems of that problem 
State. After all. the investment re-
quired is only as. 1.000 crores. Ac-
cording to the 1961 census Kerala has 
a population of 3.8 per cent of the 
total population of India. Four per 
cent of the investment of as. 23.000 
crores in the fourth plan would mean 
somewhere near Rs. 1.000 crores. 
Therefore it is not an unreasonable 
demand. So, that Rs. 1.000 crores may 
b ... invested over the next four years 
in Kerala. sO that its problems may be 
solved. I am sure the developed 
nations will come to the support of 
this Government if such a project is 
taken up and it is shown to the world 
that w.. are going to do business. 
Therefore. there will be no dearth of 
resources. but the question is whether 
this Government will have th .. 
courage. the imagination. to take up 
and implement the suggestion. 

q,~(~):~ ~~ 

'fiN ~ I 

Mr. Chairman: The bell is being 
rung ... Now there is quorum. 

8hrl Kappen: I was speaking about 
treating the whole of Kerala as a 
pilot project. I think that has not 
been fully grasped. Therefor .... I am 
repeating that. 

ShrJ Blbhutl Misbra (Motihari): 
. For agriculture? 

Shrl Kappen: Pilot project for the 
economic development of th.. whole 
of India. That is. in the fourth plan 
Kerala may be taken up as a pilot 
project. and the problem of that State 
may be solved by Investing Rs. 1.000 

crores out of as. 23.000 crores 
set apart for the fourth plan. 
Kerala has about 4 per cent of the 
total population of India. and 4 per 
cent of Rs. 23.000 crores will come 
to about as. 1.000 crores. so that it is 
not an unreasonable demand. so that 
you can solve the problem of one 
Stat .. and show that you are doing 
business. 

Now I am coming to another pro-
blem. namely the import of natural 
rubber from outside, a'nd the conse-
quent impact on the economy of 
Kerala. There arE' over 60.000 small 
p:oducers of rubber in Kerala. and 
their so-called estates range from 35 
cents to 20 acres. Now. because of the 
import of rubber by the Government 
of India from outside. the price in 
Kerala has gone down. I am myself 
a small p~oducer. and out of two 
acrE'3 at the present price. all that I 
will be able to get will be Rs. 180 aiter 
paying for expenses. No remune-
rative price is paid. But the Gov-
~rnment of India is paying Rs. 5 
per kilo of imported rubber. May I 
request them to pay this price of as. 5 
to the producer of the commodity in 
Kerala. They are paying this price 
to the outsiders. There is nobody to 
purchase it in lhe ma:ket. The most 
insufficient reason is given that people 
arc not capable of purchasing rubber 
because the pricE' had gone up. 

Another thing is about the export 
duty on pepper. A kilo of pepper 
fetches only Rs. 4 in the market while 
red chillies fetches Rs. 9.50. It is an 
essential a·,ticle of food in KE'rala. 
The Government of India has charged 
an export duty of Rs. 1.50 on pepper 
but no export duty is levied on chil-
lies. This export duty should be re-
moved sO that the pOOr producer 
may get a remunerative price. Y. may 
add that poppe: brings foreign ex-
change to our country. 

ThE' Government is importing copra 
and other coconut products from 
outside worlh Rs. IS erores. The price 
oJ copra has gone down In Kerala. 
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But the STC take. a very big profit 
from the imported copra, while the 
Govornment blames th .. trader. for 
taking exorbitant profit. I request 
that copra may be given to the Kerala 
CJ ushers and mills at reasonable 
prices .0 that they may get the bene-
fit. The benefit now goes to some-
body else. I have pointed out some 
uf the problems which could be dealt 
",ith during the next few months when 
the State will be under President'. 
rule. At this time when there is SO 
much of drought and misery in Bihar 
I would not be justified in asking for 
an increase in the ration though what 
is given in Kerals is very meagre. 
But this is a matter which has to be 
taken up at sam .. time. During the 
First Plan public s.-ctor investment 
in Kerala was ze:o. During the Se-
cond Plan, the amount was 0.79 erores. 
During the Third Plan period, various 
public sector investments WerE' pro-
mised and one of them was pytoche-
mical in Neriamangalam. I do not 
know where it has gone. Another 
was the Cochin shipyard; it has also 
not materialised. OthE'r things pro-
mised for Kerala have gone else-
where; how it happE'ned, nobody 
knows. I am not pleading for 
Kerals alone; I am pleading for all 
thE' States which have not received 
a fair share of the public sector in-
vestment. The Fourth Plan must be 
adequate to make up for the defficiency 
<'f the earlier plans. Th.. Kerala 
Government has put in a draft Plan 
and the amount mentioned in it may 
be given to Kerala to that Kerala'. 
development may be taken up and 
something may be done for that 
State. 

In the matter 01 railways, Kerala is 
the State which has got the least 
railway. It is in the background com-
pdred €'Ven to the neighbouring state 
of Madras. When new railway lines 
are demanded, they say: no resources. 
But railway lines are opened else-
whE're. A coastal broad-gauge 
raHway line between Quilon and 
l!.makulam is an essential need. Erna-
kulam-Kottayam-Travancore which 

(Res.) 
is metre-gauge at present must be 
madE' a broad-gauge. It is necessary 
for the development of Kerala'. 
hinterland that the line which bellins 
in Peennedu should be looked into so 
that agricultural products may find a 
market. It would help in a agro-based 
industries in Kerala being taken to the 
port of Cochin. Cochin is also a neg-
lected port. Attention should be paid 
to the development of that port. The 
Centre must pay particular attention 
to thes .. problem. in the remaining 
four or five months of the President's 
rule and sufficient funds· as asked for 
by the Kerala Government may be 
provided for, so that some problE'ffis 
of this so-called problem state may 
be tackled. Even though we claim a 
thOUsand crores, we are not prepared 
to sacrifice one precious life or do 
any kind of other damage to lit. or 
property. We are addressinll a rea-
sonable people and I know that they 
understand reason and as a reasonable 
man I know that the Central Gov-
ernment will come to our aid and do 
the needful. Thank you. 

Sbri Manlyangadan (Kottayam): 
Mr. Chairman, the resolution moved 
by the Home Minister has been sup-
ported by the Opposition. In the 
present circumstances, there is nO 
other go but to extend the period of 
the President's rule In Kerala. My 
friend Mr. Kappen has given a review 
of things that happened during the 
President's rule and he has made 
some suggestions. I do not want to 
go into the clptails of complaints that 
Kerala has been ignored. That slogan 
was there for so many years. I 
believe Government will have a 
reasonable and generous attitude to-
wards Kerala in the coming Plan. 
Now that the Fourth Plan is being 
finalised and discussions with various 
States are going to take place, I 
request the Home Minister to be more 
concerned about Kerala. There is no 
popular Ministry in Kerala to repre-
.ent the case of Kerala before the 
Planning Commission not only to get 
its dues but also to put in develop-
mental activities and get Kerala out 
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of the present mes.; it is the duty ;r 
the Home Ministry. If there was a 
popular ministry I am sure their case 
would have been presented well, but 
that not being the caSe I believ~ th~ 
Hom., Minister will look into the 
matter and give more consideration in 
the matter of allotment of funds. In 
the allotment, there has already been 
in all the five year Plans, a statement 
that regional disparities should dis-
appear. We have functioned through 
three fiVe year Plan.. My submission 
is that regional disparities whiCh were 
existing have not only not vanished 
but have widened still. This aspect 
of the question must be looked into 
and it is the special responsibility of 
the Home Ministry to look into this. 
That is what I have to say in regard 
to this aspect. I do not want to go 
into the detail. regardingthis matter. 

My han. friend Shri Kappen also 
was saying that corruption has in-
creased in Kerala. I agree with that; 
in all fields of administration in 
Kerala, corruption has increased. We 
find this bureaucratic system doing 
great havoc to democracy and to the 
interests of the people. This is also 
a matter for which the Home Ministry 
has to take special care. 

There are so many problems now 
pending before the Government. Last 
time when the resolution for extend-
ing the President's Iproclamation waS 
moved in this House, Shri Hathl was 
saying that during President's rule 
certain things had been done. He 
mentioned the case of the settlers In 
the forest areas of Kerala. There are 
thousands of families settled there. 
He mentioned that a sub-committee 
has been appointed by the consultative 
committee and a report was pending 
consideration by the consultative com-
mittee. That report has smce been 
unanimously accepted by the consul-
tative commi1tee. But hitherto no 
decision ha. been taken by the Gov-
ernment. There Is a demand from all 
parts of the State that that report 
should immedi.tely be Impremented. 
There are public meetings and ;llthBB. 

It is true there is no firing or any 
violent type of demonstration, but the 
feeling of the people has been very 
well made known to the Government, 
but the Government there sits tight 
and says, "We are not going to imple-
ment that report." I do not know 
what is the objective behind the State 
Government. A consultative commit-
tee consisting not only of members 
from Kerala but from different States 
represented in Parliament have una-
nimously recommended that that 
report should be immediately imple-
mented. They are not caring for that. 
I do not know what their object is. 
Their objection was also heard by the 
consultative committee and it was 
after that that the report was accepted. 
Now that it has been accepted, it is 
the duty of the Home Minister to see 
that that is implemented at the earliest 
possible moment. If It i. not so 
implemented, the problem which was 
pending for long will gain momentum 
and it will become worse. More 
problems will arise in its wake and 
there will be so many other related 
things which will later on become 
impossible for the Government to 
tackle. So, I request the Government 
that that report should immediately 
be implemented by the State Govern-
ment. 

There i. another point that I have 
to refer to and that is regarding the 
demands of the university teachers. 
It Is a long time since the teachers In 
the private colleges of Kerala were 
demanding that their salary should 
be made equivalent to that drawn by 
teachers in Government service. The 
Union Education Minister has given 
a statement whiCh mentions what the 
salary of the private college teachers 
should be. That has not been Imple-
mented yet. I do not know what Is 
the reason. The private managements 
want more grant from the State Gov-
ernment and the State Government 
says It Is prepared to give 80 per cent; 
the university wants to implement 
this, but as yet, If the newspaper 
reports are correct, the . college 
teachers have not been liven IIDY 
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increase and they are going to launch 
a strike' from the 7th, that is, today. 
It is today that we are discussing this 
matter on Kerala and I do not know 
whether thpre has been any settle-
ment. 

8hri Va.,,,devan Nair 
puzha): There is. 

(Ambala-

Sllrl Maniyangadan: I am glad that 
there is settlement. Even if there is 
a ~ettlement. I am sure the problem 
will not be fully sellled and I request 
the Home Ministry to look into this 
grave problem immediately. 

Hegarding food problem, my han. 
friend Shri Kappen has made refe-
rence to it. Now that the whole of 
India is surcharged with emotion and 
also there are difficulties being faced 
in the various parts of the country, 
drought in Bihar, drought in Uttar 
Pradesh, and other difficulties in 
various parts of the countrY,-I am 
bold enough to say that the people at 
Kerala are prepared to share the 
burden along with others, There is 
no doubt about that. We are prepar-
ed to share the burden but what I ask 
for is we are also entitled to half the 
bt'tlefita. 

What is happening there?' Shri 
Kappen referred to the check-posts. 
What is happening in other parts of 
India? In the neighbouring State, the 
State which borders Kerala, the price 
of rice is very low. But beyond lhe 
boundary, we tlnd the price is so high. 
This sort at thing should go. Let 
thO',e be equitable distribution of 
whatever is available in the 
country. That is all that We demand. 
We are prepared to share the burden, 
but at the same time, we must also 
be allowed to share what We have in 
the country. That is all with regard 
to the food problem which I wish to 
'!:ay now. 

There i. another thing which I am 
very reluctant to mention; the Home 
Ministry has failed to look into the 
.merests at Kerala In one thing. I 
am not blaming the Ministers. I do 
1881 (Ai) LSD-9. 

(Re •. ) 
not know wh'at correspondence took 
place between the State Government 
and the Home Ministry. I am refer-
ring to the reference to the Boundary 
Commission the so-called boundary 
dispute between Kerala and Mysore. 
I do not know whether there was any 
dispute. The reorganisation of States 
was effected some years back, and 
there was a settlement regarding the 
boundaries. There were some claims 
or demands and we noted that the 
Boundary Commission has been ap-
pOinted to go Into the question of 
boundary disputes between Maharash· 
Ira and Mysore. The Governments 
of the respective States were consult-
ed. It tOok them a long time for 
them to ~o into the ques~bn as to 
how that dispute could be settled, and 
what should be the matters that should 
be referred to the one-man commis-
sIOn that was to be' appointed by the 
Govprnment. A II these matters were 
discussed with the heads of the gov-
ernments at those States by the 
Central Govprnment. That is my in-
formation. Regarding the dispute in 
respect. of Kerala and Myscrre, the 
Governor of Keralll who is in charge 
of the administration Ihere has no 
information that the Union Govern-
ment is going to appoint a commis-
sion. I read it only in the newspaper •. 
My only submission is that the State 
of Kerala is under President's rule. 
I am not opposing the appointment of 
the commission. If there is a dispute, 
if there is anything to be settled, that 
should be gone into. But the way In 
which it was done is what is obi~
lionable to me. And it is there that 
I am out to tlnd fault with !he Home 
Ministry. The Home Ministry has 
not taken care to see whether there is 
a dispute, and what exactly is the 
dispute. The concerned persons in 
the State should have been consulted 
in regard to these matters betore the 
commission was appointed. That Is 
what I say. This is how thinga are 
being done with regard to Kerala. 
Shri Hathi or Shri Nanda might not 
have been aware of this. I do not 
know. Whatever is done, while the 
other respective State Govemmenta 
were consulted on this particular 
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matter, no consultation has been made 
.... ith the State Government of Kerala. 
That is the way in which fhings are 
bemg done. So, the State of Kerala 
is a lJO-man's land. There is nobody 
to look after the interests of the 
State. If it is President's rule, let 
the Home Ministry take more interest 
in the affairs of the State and let 
things not go by default. 

With regard to planning, I request 
our Home Minister to look. into the 
fourth Plan matters in respect of 
Kerala and see that the interests 01 
Kerala are not sacrificed at the altar 
of the interests of the parties. Unle,. 
the Home Ministry takes special care, 
I am sure that the present adminis-
tration in Kerala will not be able to 
present a proper case In its proper 
perspectlve. I therefore trust that 
the Home Mirustry will look into these 
matters and take more mterest and 
see that the interests of Kerala do not 
suffer. 

1& hnI. 

8hrt A. K. Gopalan: Sir, Kerala i. 
under President's rule for the last 
one year and if is continuing. Thl~ 
is not the first time that Kerala Is 
under President's rule. lf the Presi-
dent's rule Is to continue like this, 1 
think it is better to amend the Con-
stitution saying that wherever Cong-
ress is not in power, there must be 
President's rule. Then there will be 
no difficulty of issuing the Proclama-
tion and passing it here. The people 
at Kerala do not know even now 
.... hat will happen atter the coming 
ejections if the Congress is deteated, 
wluch is sure even according to the 
statements made by Congress leaders. 
What will happen, nobody knows. 
Again President's rule? 

I want to know what sin Kerara has 
committed. They are more educated 
and politically conscious. That was 
the first State in India where therp 
.... as a non-Congress Government. In 
the last .,Iections also, Congress was 
defeated, though the opposition wer" 

not able to come together and form 
a Government. They were not allow-
ed to form a Government. Again aft~r 
the eoming elections also I think tho> 
same thing will happen as in the past. 

There is ano1 ht'!r discriminatiun also. 
There was President's rule in Punjah 
and Keral.. In Kerala. even the 
Assembly was not called. It was a 
case of divorce without marriage. 
There must be a marriage before there 
is a divorce. The Assembly was not 
even caUed. But in Punjab the 
Assembly was not dissolved, becau~1!' 
the members of the Assembly were 
Congress people. They were allowed 
to draw their saJaries. All theSe dis-
criminations are there. That is why 
I say it is better to amend !lie Con-
stitution saying that wher'ever Cong-
ress is not in power, therE.' shOUld be 
President's rute. 

I am very glad to hear Mr. Kappen 
saying "Achievements are none; fail-
ures are many." If a Congress lead.,.. 
from Ker.la says like that, I will just 
quote him and point out the tallure •. 
I do not know why even the Congre .. -
men criticise President's rule saying 
it is nothing but lAS or ICS rule. 
This time all ~ections of the peopl,· 
of Kerala including the Congressmen 
agitate against the President'. r\lle 
saying. it means bureaucratic rule. 
Even the engineers have begun t() 
give strik .. notice. I only lhe Gov-
ernor, the two Advisers and the Chief 
Secretary have not given strike Illltiee· 
or gone on strikt'. All others ·includ-
ing the Chief Engineer. Assistant 
Engineers. profe"-'Or~, teachers and 
NGOs have either gone on strike or 
have given strike notice. I do not 
know whether the Governor the 
Advisers and the Chief Secretary also 
will give strike notic~. Mr. Hathi 
might know. 

Shri Bathl: If you tell them, per-
haps they may! 

Shri A. K. Gopalan: The engineers 
say, we are also educatl!a like th .. 
lAS and les;· we are more technically 
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qualified. We arc given Rs. 600, but 
they get Rs. 2.000. That is why thcy 
have given strike notice. It is nut 
because we inspired them. We" canno~ 
inspire the Chief Engineer and Assis-
tant Engineers to go on strike. If we 
could do that, it is very good ~or U'i, 
but we cannot do that. immediately, 
before the Kerala COlL<ultalive Com-
mittee met, an ordinance was passed 
oaying that those who go on strike 
will be punished, those who support 
them wi II be punished. those whu 
look at them will be punished and 5" 
on; everybody will be punished. That 
,ave them some cncbul'agE.'ment 
because everybody will be punishe:!. 
Then, of course, Mr. Nanda and Mr. 
Hathi said that the rules will be made 
and a tribunal is appointed. That 
means. tor sometime there will be HO 

trouble. I say this to show that not a 
single section of the people in Kerala 
IS satisfied with Pr"'ident's rule ane 
everybody has given a strike notice, 
including' the engineers, because the 
situation there is such. It is nothing 
but bureaucratic administration; ICS 
and lAS rule and nothing else. What-
ever they say, that would be done. 

The Prime Minister today referred 
to the "'creation of a situation which 
il!"ings violence". Who is creatmg 
such a situation? In Kerala, Andhra 
and everywnere, such a situation 
which brings violence is created by 
the wrong policies of the Government. 
Even in Kerala whIch is peaceful, as 
all admit. they do not want peace 
because a new sItuation ha., been 
created aoollt the Mysore-Ke'I"ala 
border. When we were discussing the 
reorganisatIon of the States in 1957, 
we put up a resolution which was 
negatived. We said. wherever then~ 
Is a border dispute after the reorga-
nisation of the States. appoint a 
boundary commission, not a commis-
.sion without any terms of reference. 
but a commi~sion with thrE?P terms of 
refere>nc:e, t'!z., linguistic majorit), 
taking village as the unit, contiguous 
area and wishes of the people. We 
said that if such a commission is 
appointP.<i there would be no trouble. 
But it was Dot heard then. All these 

(Res.) 
things were brought up In that dis-
cussion on the linguistic reorganisatIOn 
c: States. Now after there had been 
so much trouble in Karnataila, 1I£a:ha-
rashtra and other places, a boundar,. 
("onmllssion hns been appointed. That 
cou I d have been done before thes" 
troubles aro,e, but they did not do it. 
Now, what are the terms of reference 
of this commission? Absolutely no-
thmg. After the Commi~sion gives its 
report, there \\fiJI be 50 much trouble 
in the country between Kerala alli 
Madras and l>etween so many other 
States about the border. The create r 
or such situations Whll~' bring vin-
lenc\~ is the policy of the Government. 
h there a dispute only about Mysort.~
Kerala boundary? Arc there not other 
ciIsplltes' Why do they not say that 
thOSe disputes nlso mustoe settled on 
this basis? Even the Kerala Govern-
ment was not consulted on this issue. 
'rhey did not know about [his. EVl" 

at the time of the AICC meeting. they 
"uuld have consulted the Congr .... 
leaders. It is thcy who agitated and 
the Congress Party in Kerala has pa .. -
ed a resolution against this. Why did 
the Government create such a situa-
tion? They are the crer.ur,'; or sitUA-
tions which bring violence. In 
Kerala, there have been c lashes. I 
<10 not know whether firing will be 
",sorted to. At least they could have 
waited for an elreted !~~islature and 
placed it before 'the ·'egislature. 
Then, on the basis 01 certain principles 
you should take a decision. It is not 
only a question of Kerala, it is a ques_ 
tion of Punjah and other St.te .. 
wherever Jinguistic States arc creat ... 
cd, it' this principle is not accepted, 
certainly there will be trouble. If we 
cannot do it in this way, there wlll be 
a majority of people who speak one 
language in one area and if there is 
such a'majority and it is a contiguotL'f 
area certainJy trouble will be there . 
Even'in 1956 when we brought this 
amendment it was rejected. After-
wards also it was not done. At least 
now, the trouble in Kerala can be 
stopped if they say now that as far 
as Mysore-Kerala dispute is concern-
ed the whole question C1.n he taken 
up after the new ministry is form-
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I'd there. All sections of people Ihere 
are agitated. As I said, this principiI' 
was not accepted when other linguIs-
tic States were formed. At least now 
let the Government tell the CommIs-
sion the terms of reference that tht.· 
Commission will have 10 decide on 
1inguistic affinity, contiguous area and 
taking the village as a unit. Let them 
settle the issues on that basis not only 
with regard to MysorE"-Kerala but a Iso 
with regard to boundaries of other 
States in India. 

What about the industrial polIcy'! 
Just now Shri Maniyangadan men-
tioned about it, that one of the prm-
ciples of the Plans is to remove the 
disparities as far as the different regi-
ons in India are concerned. The maIn 
object is to see that this disparity i., 
not allowed to grow and that it is 
lessened. The idea was that to these 
regions which are industrially back-
ward, culturally and educationally 
backward, more money should b~ 
allotted so that within the course of 
two or three Plans those parts or 
regions that are backward also dt!-
velop along with others. It was also 
said that after each Five year Plan 
it should be exmined as to how far a 
particular region has improved, hoy; 
far it has been able to come up with 
the other regions, how far the dis-
parity has been removed and if th~ 
disparity has not been removed more 
monpy shOuld be allotted to that 
area. 

If that principle had been accepted 
and p ... ople educated on that ba.i., 
certainly what has happened in 
Andh:a resulting in 10<5 of life would 
not have come about. That princi-
ple has not been acc"Pted. ThEY 
make promises when thM"C is some 
trouble and they do not do anNIhing 
when the trouble is over. Ir that 
principle had been accepted, if the 
promises had been fulfilled, what hap-
penrd in Ke:ala would not have come 
about. In Kerala there was a big de-
monstration at the time of the Alec 
meC'ting. You Sir, when you went there 
must have seen that. During th" 
last fin ["!C'n years so many promises 

have been made to Kerala. Not 
even one has been fulfilled. The 
promise of the second shipYard at 
Cochin has been there for long. 
Rs. 20 crores was also set apart which 
was brought down to Rs. 15 crore. 
after discussion. But as rar as foreign 
exchange is cO:1oorned, B$ far as 
priority for the project is concern-
ed, nothing is done. We ask ques-
tions and there is no answer whe-
ther it will be given or not. Same 
is the case with other projects with 
th" result the backwardness of 
Kerala will continue. One day it 
will. burst out into violence Then 
they will say that the people of 
Kcrala have resorted to violence 
and that is not the way to get things 
done. What I say is, it is the wrong 
policy followed by this Governmem 
that is responsible for creating situ-
ations and when those situations are 
created these things nrc happening. 

Every body agrees that there haa 
been discrimination against K ... rala. 
All of us, Members of Parliament, 
are agreed on that. There is no di1!-
erence of opinion about it, that there 
is discrimination against Kerala. 
Now there is no el ... cted legislature. 
The:e!ore, I would at least request 
the Government to postpone the 
discussion on the Fourth Plan till 
after th ... elections arc over and the 
newly constituted legislature comes 
into being. The discussion on each 
item may be left to the new, legis-
lature. U th ... Government is setting 
apart some more money for Kerala 
in the Fourth Plan, because in the 
First Plan, the Second Plan and iD 
the Third Plan it had been neglected 
there was a committe... consisting 01 
representatives of all groups which 
has made its recommendation and 
I would request that at least the re-
commendation of that Committee 
may be accepted as far as the amount 
to be allocated is concerned. 

I WAnt to bring to the notice of 
the House certain immediate prob-
lems relating to Kerala .. Kerala hIlS 
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got so many potentialities. There is 
the fishing industry. There is very 
great scope for the fishing industry 
to develop. This will enable us to 
carn more foreign exchange. The 
amount set apart for that is very 
little. About two lakh fishermen 
are there who live on this industry. 
The Governmen t should set apart 
mOre monEjr for this industry beca-
use by improving this industry we 
will be able to earn more foreign 
exchange. 

As far 3!; Cochin POrt is concerned 
it is one of the best ports in India. 
So many ships that used to come to 
Cochin are not coming that way. 
More dredgers and other eq uip-
ments are needeod there. There have 
been reprt:'Sentations from the 
Cham:.er of Commerce and other 
bodies saying that at Jeast Rs. 5 
crares to Rs. 10 crares must be se-t 
apart in the Fourth Plan for im-
provement of this port as otherwise 
in the next three or four years no 
ship will go there and the port will 
become useless. We have been agi-
tating for this but nothing has been 
done. 

Coming to the problems of the 
people of Kerala, I have already 
mentioned how the NGO's haVe gone 
on strike. They want parity with the 
Central Governm.·nt employees. Why 
is theee this disparity between State 
Goverrunent and Central Governmeni. 
employees. There is no State price 
and Central Government price for 
rice, vegetables and clothes. When 
the State Government employees go 
to the market they have to pay the 
same prices as the Central Govern-
ment employees for rice, vegetable 
and clothes. The cost of living is the 
same (or both the employees. Why 
is it that the State Government em·· 
ployees who work in the same locah-
t with the Central Goverl'ment em-
~oyees are not given parity with 
the Central Government em-
ployees. The NGO's held a big de-
monstration in Kerala. If theIr de-
mands are not conceded they will 
also go on strike. There are the en-

gineers, village officers, cooperative 
inspectors, panchayat officers and 
other sections of the people. At 
leas.t half a dozen people, Just as we 
see before the Parliament House 
every day, do satyagraha before the 
Assembly hall there. Therefore, if 
the Government do not look into the 
demands of these Jaw-paid employees 
they will have to faCe the consequen-
ces. 

Again, in the industry the policy oI 
the Government is to support the em-
ployers. I will give just one exam-
ple. The rubber work€'T's went on a 
strike for 90 days. The price ot 
rubber is very high and the emplo-
yers can afford to giVe a little more 
by way of wages. All workers be-
longing to AITUC and INTUC and 
other unions went on trike and the 
strike lasted for more than 90 days. 
The Government never interfered. 
The Kerala Consultative Committee 
also asked the Government to inter-
fere but they did not interfere. When 
we brought it to their notice they 
said the State did not w~ite to them 
and therefore there was c""elessness 
on their part. They wanted simply to 
support the employers. 

Mr. Chairman: Kindly conclude 
now. 

Shri A. K. Gopalan: Sir, there is 
the PreSident's Rule in Kerala. Some 
of these things at least have to b~ 
brought to the notice or the Govern-
men her(\' by us, Members of Parlia-
ment who come from Kerala. If only 
two hours are given for this it wiU 
be difficult for Us to Say all that we 
want. Four hours a:e there and there 
are not many Members to speak. But 
if you want me to conclude. I will sit 
down. 

Now I will come to the 'Triuvannur 
cotton. mills in Malabar where there 
ar'e more than 2,000 workers. Now 
only very few worke-rs are. there and 
yet their wages are not paid; nor are 
they getting layoff wages. 
The provident fund money col-
lected from the workers are not re-
mitted to the Government. Some 
years ago the Government took over 



President's NOVEMBER 7, 1968 Rule in KeTfI!a (Res.) 164. 

[Shri A. K. Gopalan) 
the mill and worked it for some time. 
Afterwards, a new management came. 
They said that there was an agreement 
between the Govl"I'nment and the new 
management and they will follow that. 
In that way, they violated the agree-
ment relating to wages. Yet, nothing 
i, bping don .. by the Government 
Since even the provident fund money 
is not remitted to the Gove.:-nment, 
they must take over the mills. In 
1958 th .. Govemm~nt gave some relie! 
when there was layoff. Now even 
layoff wages are not given. There 
are only 25 to 30 workers and in spite 
of their repres .. ntations, Government 
have not taken over the mill. 

Coming to cashew and coir in-
dustries, they are decaying industries 
rather than growing industries. Yet. 
bl"Cause or devaluation, the prices 
have gone up and SO also the p,ofits 
of the employers in these industries. 
But, so far as the workers are con-
cerned, their wages haVE:- been cut 
instead of increasing them. These 
are the only two industries in Kerala 
where lakhs of wo:k .. rs are employed 
If there is no timely intervention by 
the Government on behalf of the 
workprs I am sure th .. re will be trouble 
b€'foTI? long. Because of devaluation 
the exporters arc getting more money 
far their products and it is but just 
and fair that the workers should get 
a little more of wages, especially at a 
time whcn the cost of living has 
gone up too high. 

Just now Shri Maniyangadan has 
referred to the Kcrala Consultative 
Committee. That Committee is only 
a faree-. we go there, discuFs something: 
and eVen whatever is decided by 
majority is not accepted by Gov~rn
ment. For instance, that Commlttee 
had appoined the Maniyangadan Com-
mitte .. , consisting of all groups. The 
Maniyangadan Committee. made . a 
unanimous recommendatIon WhICh 
was discussed by the Consultative 
Committ.... The Consultative Com.-
mittee unanimously decided that It 
must be implemented. But now the 
Kerala Government is saying that it 

will not implement it. In that cuo', 
what is the use of such a Committee! 
Why do yoU appoint such a Com-
mittee if its recomemndations are 
not to be implemented, even nfter they 
have been endorsed by the Consul-
tative Conlmittee? 

Similarly, in the Consultative Com-
mitt... there was some discussioa 
about the student trouble in Kerala. 
30vcrnment had decided to have a 
judicial inquiry. In the Consultative 
Committee, where many membp:8 or 
all the parties were present, it wat! 
decided that the judicial inquiry will 
be withdrawn. as also the cas.... But 
what happened afterwards? In the 
case of students, the cases haVe been 
withdrawn. But in the case of otheI'll 
it has not been withdrawn. Only the 
judicial inquiry is withdrawn. This 
is not what was decided by the CoZl-
sultative Committee. 

Coming to eviction of tenants ia 
Kaliyanparamba in Vadakkancher,.. 
retiTl'd lCS and rAC officers want an 
arts college. So, they want to evict 
50 or 50 peasants who have bee. 
living lhe", for the last 15 years. The 
pco,ants said: If you want an arto 
college, here is a place nearby; if you 
use that land, the]'e will be no ob-
jt,etion from anybody. But the 
Government did not h.,..d to the 
requests of the pea~ants. 1 approa-
ched the Collector and the Govern-
ment anil pleaded with them. I said 
that thcst· poor peasants are livin, 
there for the last 15 years; why do 
you a want to evict them to st"rt a 
college; what sort of arts college are 
you going to start after evicting these 
poor pE'ople. Yet, when there are 
vacant lands where they can estab-
lish colleges, they are not establish-
ing them. 

Shrl Kapar Singh: Why not send 
the peasants' families to those places? 

Shrl A. JL Gopahm: They h..," 
,rown crops or tree. there and the,. 
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are now reaping the truits. So, if 
they ore to be evicted, they should at 
least be paid som .. compensation. 

Again, in Pappadappara in Kotta-
Yllffi there is cardamom research 
·station. One employer "aid: I will 
give you so many thousands of acrel 
if yOu establish it in another place. 
But Government said: No. Thl'Y 
wanted to evict the cardamom 
peasant. to establish the reserch 
~tation. Cardamom is a very valuable 
commodity, earning Us foreign ex-
('hong.... These poor people have 
,g'rown it. Now vau want to uproot 
those people wh'o have grown car-
damom so that you can establish a 
rese3 :-ch station. Y ('t fl.t anoth~r place, 
where a person is willing to give you 
land. you are not prepan'CI to estab-
lish a research station. But for want 
·of time, I could have given many 
such instances. 

I am not saying that these station! 
"hou!d not be opened. But, at the 
same time, w{' should not neglect the 
poOr people. They have cultivated 
the land and they are reaping the 
fruits. If you want to establish sta-
t ions or offices, do it in places where 
no eviction will be necessB'ry. Even 
if C'viction is necessary, you should 
give them fair compensation. But it 
is not simply done. Governm<"l1t do 
not care for the sufferings of the 
people. They only want to look 
after the> intprests. of rich people. 
The Maniyungadan Committ .... Report 
was not implemented. That report 
has said that if eviction becomes 
necessary for a project, compensa-
tion should he paid. That has not 
been heeded to. 

I think there is no meaning in 
having the Kerala ConsultatiVe Com-
mittee. It is only a farce. Because, 
even its unanimous r€'('ommendations 
are not accepted. Its recommenda.-
tion,; are implemented only half-way. 
For" instance, the judicial inquiry i. 
withdrawn but .not the cases. Then, 
what is th.. use of this Committee? 

The fate of Kerala is that Congress 
"will be defeated there in the nm 

(Re •. ) 
general elfttions. If the Congress ia 
defeated, there will be President'. 
Rule. I want to know jf the Congre!ll 
Party is prepared to function as a 
minority pa!rty. It the Congress i. 
prepred for that, I want to know 
from the Minister whether a non--
Congress Ministry will again be 
allowed tn continue, if returned to 
power. If not, it is b .. tter to amend 
the Constitution ~aying that whe;r-
ever the Congress party is defeated. 
there will be President·s Rule. 

Shrl Raghuna.th Singh (Varanasi): 
You g<"l the majority first. 

Shrl A. K. Gopalan: We . returned 
with a majority in the last election •. 

Mr. ChainDan: Shri Muhammad 
Ismail. 

Shri Vasudevan Nair: Mr. Chair· 
man, .... 

Mr. Chairman: have called Shri 
Muhammad Ismail. 

Shri Vasudevan Nair: Nonnally, 
mom bers aire called according to • 
particular order, depending on their 
party affiliations. That is the con-
vention. 

Mr. Chalrmall: I have called only 
an opposition Member. 

Shrl Vasudevan Nair: That i. not 
prop'''. 

Shri Mllhammad Ismail (Manjeri): 
Mr. Chairman, at this timp', when 
there are bar .. ly rew month, for the 
general elections, it is not possible to 
ask for the Tepeal of the Pr<><idena'. 
Rule. Therefore, one has perforce to 
support the Resolution before the 
House, In that connection, I wan~ to 
say a few word on one or two pomta:. 

. The hon. Prime Minister, at the 
opening part of her Teply to the 
motion of no-confidence narrated tbe 
hardshops and travail which people 
are subjected to in certain part. . of 
the country which she had ~cca.~on 
to viait. She deaeribed the Iituatlon 
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in a very feeling and touching man-
ner. I may say that in more Or less 
the same degree that situation, that 
state of affairs, applies to Kerala as 
welI, that problem State. But, then, 
I would like to ask the Prime Minis-
teT or any of her coU.-agues whether 
they are not responsible for the 
situation which she has been descri-
bing so feelingly and SO touchingly. 

After 20 long years of rule, which 
is an unusualIy long period in the 
hIstory of any democracy, this is the 
position of the country. Therefore, 
they should place their hands on their 
h.-arlg and say who is responsible for 
this. They should not try to find 
scapegoats for the present situation 
and should take the matter very 
seriously. 

So far as the President's rule in 
Kera1a is concemro, one would have 
expected that the President's mle 
would at least haVe one advantage 
about it. People might say that if 
the ... > is a popular government, the 
popular ministers are amenable to 
pulls and pressure from various 
quarters whereas President's rUle, for 
one thing, need not hav.. expected 
such pressures upon them and should 
have acted impartially where the in-
terests of the whole State werE." con-
cerned. But we cannot say that Pre-
sident's rule in Kerala has been im-
partial, pa'rticularly in certain mat-
teors whiCh concerned certain parts of 
the States like Malabar. 

People haVe been urging with re-
gard to the fishing industry, which 
is one of the foremost industries of 
Kerala Stat", that certain headquar-
ters and centres of fishing industry 
should be located in such centres as 
'Tirur, Tanur and Ponani which are 
very important fishing centres. 
Nothing has been done so far with 
regard to that malter. 

The fishing folks of Kerala are the 
poorest among the poor of the 
country and it is particularly so with 

regard to the fishermen of Malabar. 
Malabar deserves a special .. /fort on 
the part of the Government, parti-
cularly of the President's rule, to 
raise at least to a small extent the-
position of these poor fishermen on the 
Malabar coast. 

Then, people have been agitating 
now for decades about a small railway 
line from Feroke to Nelathur for open-
ing up that part of Kerala which Is 
full of natural resources and which 
also contains in it, as a part, the second 
largest timber yard in the world. 
That yard has no Tailway connection 
with the source of supply in that 
area. 

This matter was raised long ago. 
Then it was said that It would bC' 
taken up during the Second Five Year 
Plan but it wa.< not taken up. The 
Third FiVe Year Plan also has elap-
sed and now we arc in the Fourth 
~'ive Year Plan. This question was 
raised in the Pal:liament and also in 
the Consultative Committee meeting 
On Kerala legislation. It did not 
elicit any reasonable reply. On the-
last occasion, recently I we were told 
that even the State list did not con-
tain this new line. thE" Feroke-
Nelathur line. That was all the 
reply. Why it was not contained there 
whether the claim made lor the con-
struction of that line was proper or 
not these questions were not explain-
ed and dealt with properly. 

Finally, a few weeks ago a deputa-
tion trom Kerala waited upon the 
Railway Minister and asked him that 
the Centre should take up this ques-
tion of a small railway line ot only 35 
miles. since even the Presideont's rule 
is not interested in that very impor-
tant question. He said that the 
Centre would not tak .. up such con-
struction of a railway line, suo mota, 

I by themselves except when they are 
put up by the State.. 

It Once again in a meeting of Mem-
"bers of Parliament which was held 
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08 the 18th October the question was 
put to them and the Government was 
asked to say why this was not inclu-
d<'d in the list of railways which the 
State Government recommended to 
the Cent:e. No reply was given to 
that question. However, we were as-
sured that this railway would noW 
be included in the list of railways. 

When a question is pu t, there must 
at I .... st be some reason given for not 
attending to it, but this question has 
been there for the past 20 years Or SO 

unanswe:ed. This is with regard 
to Malabar, a region, which has been 
treated in this stepmotherly way even 
by the President's rule. But, as a 
matter of fact, the whole of Kerala 
is suffering from wa:1t of sufficient 
transport and communications. The 
only new line which was given to the-
whole of Kerala afte~ Independence 
is the one which runs from QuiIon to 
Ernakulam and there are many otheor 
gaps in the railway system which 
ought to be constructed for making 
the railway system a rational and a 
more useful one. The line about 
which I am especially urging will 
make the other lines also more pro-
fitable. It will increase the revenue 
of the other lines. It will open up 
a country whiCh has been closed 
to the world market so far. Therefore 
I think, ther is time enough for them 
still to take the matter up and that 
railway line also must be construc-
ted very soon. 

Then, there .... as a technological 
survey of the Kerala State made 
about two years ago. That survey has 
dwelt upon the disabilities and dis-
advantages of that State. One import-
ant thing which that report has urged 
upon is the' generation of electricity 
from the 44 perennial rivers that are 
Ilowing through Kerala. That survey, 
a very responsible survey, its report. 
has pointed out with facts and figures 
that the generation of electricity from 
tIlese 44 rivers can be made a major 
industry of Kerala which would bene-
fit not only Kerala but also the neigh-

(Res.) 

bouring Stat~s becaUSe the electricity 
thot will be generated by the hydrau-
lic project covering these 44 rivers 
will be able to cater to every possible 
kind of need of the State and also of 
the neighbouring States to a large 
extent. That is very profitable indus-
trial proposition that will economi-
cally bC'nefit Kerala as well as the 
neighbouring States. We do not know 
what this President's rule has done 
about it at all, whether they remem-
ber at all whether there was such a 
proposal by the technical survey. It 
has only once made' a mention of such 
a thing. 

Then. about the Kasergod question 
there was a dispute between Maha-
rashtra and Mysore and the Congress 
High Command did not find it possible 
to settle that dispute. They wanted 
somehow to bring Mysore into Jine 
with their proposal, but they could 
not do that easily. Therefore they put 
some sugar into the drink which they 
wanted Mysore to swallow and that 
sugar was this Kasergod. At that time 
what did this President's rule do? It 
wa~ in charge 01 the State and it must 
have been in the know of the feelings 
of the people in the matter. It did 
not at all stir its little finger about 
this question. 

About the border dispute, there was 
nobody, not even the representative 
of Kerala, in the Congress Working 
Committee when it dealt with the 
subject and when the Government of 
India was going to act upon it. There 
was no popular Government in the 
State to have its say in the matter. 
All this must have been known to the 
State Government and they ought to 
have told the Government of India not 
to inc!ude- this Question within the pur-
view of the one-man commission that 
they had appointed primarily for My-
sor.e-Maharashtra dispute and that 
Kerala did not come into the picture 
at all. Somehow the Congre .. High 
Command wanted to make Mysore 
agree and to make it swallow th~ p0.-
tion that was being administered to It: 
and Kasergod was used a. a lump of 
sugar to make it drink that potion. 
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[Shri Muhammad Ismail] 
That is very unfair. The State Gov·· 
ernment in, Kerala ought to have 
taken not ot that and made a timely 
representation to the Centre. 

This is not going to end there. This 
Congress Government ~lways does just 
the wrong things which lead to more 
and more trouble. Now, this question 
had been taken as settled by the people 
so long, nobody raised that question at 
all either with the Congress High Com-
mand or with the Government. This 
is not to end there. This is going to 
produce a chain-reaction amongst the 
people in several parts of the country 
and that is what the Congress has done. 
There is a saying in Tamil that a man 
complained that he was called a bad 
man whenever he poked his finger 
into the eyes ot whomsoever it might 
be. So, in this mannpr, the Congress 
does such wrong things again and 
again and when people complain they 
say that it is not for them to corr:plain. 
They do just the wrong thing. How did 
this question come up at all? How 
were the people of Kerala consulted 
in this matter? I hope. at least dur-
ing the coming four months, the Pre-
sident'); fule should avoid such mis-
takes and do the right thing for the 
people and remove some of the crying 
comolnints of the people and make 
them a little more happy than what 
they are today. 

Mr. Chairman: I am ealline Ute 
Members from Kerala. 

Shri Vasudev.... Nair: I proteet 
against this. You do not know how '" 
conduct the proceedings of the Ho\IM. 

:wr. Chairman: You plea"" withdraw 
that. 

Shri Va!IUdevan Nair: I will wlUt-
draw from the House if you want. 

Mr. ChalrmaB: That remark WBJ!I 
against the Chair. A senior Member 
like you should not make a remark 
like this. 

Shrl Vasudevan Nair: I belon, iB 
the second Oppostion party in tltls 
HOuse and yoU disregard that. 

Mr. Chairman: This is a Resolutioa 
concerning Kerala. I have been cal-
ling the Members from Kerala irre .... 
pective of Party affiliation. 

Shrt Vasnd.van Nair: The Partieo 
are participating in the debate. 

Mr. Chairman: That may be ... 
Your name will also come. You can· 
not enter into an argument with the 
Chair. 

Shri Vasndevan Nair: There should 
be a limit to that. 

Mr. Chairman: Shri Raghunath Mr. Chairman: Shri Raghunath 
Singh. Singh. 

Shri Vasude"an Nair: Should I give 
,my name again? 

Mr. Chairman: Your name is there. 

Shri Va!IUdevan Nair: What i. the 
,proced ure? 

Mr. Chairman: I am calling persons 
whOSe names are here. You cannot 
demand .... 

Shri Vasndevan Nair: ·What·18 the 
·procedure adopted' 

~r ~ ~ : ll'l1l'1f,1 f{~\Glf, 
~ f~'fT 'f'i' ~, ;;;;I'fT tJ:l" i.f;"r;::r if 
'.:l'f.\' !7TTU"f ;iT Wf~ 'fifl"T il" I 

;;;or ~ ~ if """pi" 'Il'l'l: gm t, 
'fi'U'f 6 <IT'" n(~G' 'Il 11TTWT ~m 
oq-j, 6 <IT'" n'~~ 'f;T 11TT'f'f "or I 

~~ ~ If(fl"0/ "'Iffi' ~ r'fi' ~ ~ ""111 Gf'"", 
mm:~, mr~ Gf'$!i' fmlffil' ~ q-'h: 
~ iii" \"fftr 1t'fi' ~ ~ f~~;r <n: 
11TTWT 'I>'ir ~, '.:l'f.\' om: 11TTWT rn it 
~Q'~~I 
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• .ft til'1T<'R Or ~Wtif 'fit if f~ 
~ SI1Iif aor>n ~ I ~ it> ~ if 
~ oqrq; ~e>:rr 'r ~ 'f>ittr m 
t I <m: ~ f~ Of! fm~ ~Wtif if 
{lm ~, ~ ~ <I'fi r>: f'f>7tT ;;rr 
~ ~ I l!fR'rif 'f>T 'fIt f~ 
~ ~ ~ 'l'rt ~ lIT'!'fif<f> 'flt~, 
~ 'fit ~ I ~ 'T<r.f1R 'f>T ~ ~, 
m~if.1~;r if f~ ~ f~ ~Wtif 
'lit 'lit a'mft ~! I or.R'rif 'fit ~ 
~ Q;m 'fit ~ Of! for. ifq;; 'fit ~ ~ 
of"" ~rn~ ~ I ~;r f<'fit m'1 
WiT f... ~ f~ if il'i f .. f<~cr ~ f~ 
~ 'l'lt 'lit fmwr Oi~ ~ ~ 'P1 
if! I • .ft W.i~ .rr Or f'lif1/l1T ;i1c:<T 'lit 
<nif :mi' ~ I ,,;m<n, if; ~ '11~ 
~ ~ f'<i'W4-'fT 'lit 'l'rc:;r ~ ~ ~ I 
'T'f;fm- m'li ~~ "i~ ~ ~'f; hicrift 
'1ft f'nfmr oTlc:<T ... 1<: «fi!1T oYw-;r ~, 
"ifor.! "'iifT~ f'f>7tT :;;nr, ~r 'Pi l[if 
~m it 'Il.:r ~ ~rr ~ ~ 
~;r if, f'f>" m:'f>"T, f~;fi ... 1<: ~(;m 
~w-;r 'foT ~ ~ ""1fm ~:s 'f.t if, r~ 
<f>1l"<: ~, <'fR 'f.t if, <rTm <f>1n ~, iOIfor.if 
+mn<n, it of ,>iT Or ':'1 ~ <iii'lf 'flit aor>n 
~ I ;;it 9;fT!1TT ~ fir. ,,;mill"<: if; <iltr "'1, ip.,- 'f; Of! t'=lv1n4-'f ... 1, ~f\;ror oY'1Of 
if; <i'I'T ~, ~ if'Ji<1 ~.;; 9'TTiilT 9;J'h: 
WT'it oirc:;r~! "~ifT~ ",'{it I 

IIfr ~I~ Ulf;iT 'r 'l::<;~ <iT.., 'lit 
-ifT<! ~o:t ~ I f,« <rn: OilR ~ H~ 
f~ ~ 't'fij.l!1f<:;; <for. t;r<f ~ 
i[1 ;;;nr, "fQt 'f<: t;r<f 'if.., 'fi['T ~ m, 
1['1 or.r 'f'fifT 'l"S'i '<fl;'t\" ~ I 

.:.fT~,~~:r ~ 9;J'h: 
~ f~ if.1 ~5n:rT ~ I ~Wt;; if ~ 
~ ~ l[m ~ I ~ d"'rlim i~ 
\\:! I ~it>~if~mOi<rit'flt 
~~'Ii<:'ifI'IT, ~f~'IT I 

"fQt 'f<:'W ~ ~ ~ 'fit t ' 
If.f <rn: ~ f~ 'IT I tR't '1": if 

~ <il~ 'f>T ;;@ ~ a I ~ ~ 
;r.mr~, WJ<: oT,i if.1 ~ if! ~ 
"TR ~ Cl!>U 'Ii<: ¥ :;jJ~ I f~ 
"fQt 'f>T ~ ~ ~ I «r f<'fit WJ<: 
~ if tR't "i~Oi ~ if; f<'fit l!;'I\" 
fm zrrt 1f'fIii', if! <nIT r~ If,T ~ 
~ d"'rli1'T \\:1 ~it'Tr I ~ 'f<: ~ 
'ii' I[~T if.1m; ~! ;r'KlT ~ I 

it>m if; f~ if, OfT Oitrr'<f ;q.ffi ~, ~ 

~;Or ~ l[T-d" ~ f'l: o;rr;;r 100 <r<i ~ 
"'~gn; Oi;n'<f o;rr;;r >ft<h-~ ~ lo;rr;;r 
m ~ Oiif['<f 'fl¥ ~ I ll6: ~ "lri[<li 
~ 'W17 <rn:T it fC«r"{ it ;;n't if Inri \\:T. 
iJl !('iT "'v.r ~ ff,'~rr'f it f<'fit 
~ 'fi[T or;; ~'f:if, "If Oil,' 'XI<r ~'t ~ 
'lOT '1fT <rifT'f>{;f;;t ;{'f>if ~ I ~ <I'fi 

'IOim 'l,T fV;r<: Qm ~, fi;;;;ror.T Brtt 

WW it <'f'T n:tr "'~Oi ~ it f<'fit 
W&ifT ~, WTT ~ if f",'<f 'I;r :;jJ'f 

iJT '!rt '!iT fh'17 '1fT n:tr "'~ «fm 
it ("it '1',1'" if m ""·(IT ~ I ~ ~ 
ilft ~ n:~':I;; if or.l';-" liT 
;r'l'cft ~ I 

~ <f'f; or.fqTif fmm 'f.T 'J"ITor 
~, 'f~ 'fr'fifl ~'f f<;.fi # oim ~ I WIlT 

<for. <wt q;:: ~T ~'fT;; if.1 ..,T ~T:;frmJ 
if\f\' g-m~, ~<166 ~~ <'fD~ 'f.T ~T· 
:;rT!1I'f g-m ~, or<r f<r. fmllTi it> f<'fit 
~T<r ~T<r 100 ~ ~ ~ <'fq 
'lit mq.'f1f,<f"l ~ I f,if mm ~ for. ;;rffi 
~ ~T 1['1 If,1l1 or.l ~ fif,'llT ;;rr~, 

'flilfor. ill!' m f~ 'f.T ~T<r ~ 
~C1 ~'il:fI, ~~l ~ ~ <iT" 'lifu 
fwqr w<:~ it> ma <ntt.r ~" 'Ii1 
~ ~ ~ I wr<: fl1l'f'f1i 'lOT <'fq 
'101 ~W\lr;; ;;rffi ~ 'I'fT 1ft ~ 'IOIJf 

Rr~mlT~~tl 
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(JJft~If~J 

~t 'T{ "~" ~>tr 'hT lfT <itt ~. 
qT{iI\ <itt~. .nlfi'f ~t 'IT 'lfw 
m~ f!fOl'ffT ~ I 'Tfro if; f>r.f.t if; 
'f;T~ q'li >trT ~m if9<T ~T l;:) .mrT 
~ I ~ q.'li~ ;f~ mit.c if; .;rifT'T 
~ ~', tm:'l': q)ilf.;r'\<: ~rr~ 
<it(!f m: ~ 'f;T ~ifC ~ I 

<m '" {f~ 'U,,~.rr<f 'f;T 111Tq;r ~, l"1l 
f;:rit it '!l"''f ~ifT ~ ~ f>tr "~" 
<itt >trT ~>trT if; f;:rit ~T ?t .mT 
'litfmr >trT <;IT'IT ~f~it I mq ~liiT 

f.!; f~~q ~ ~ ~ 'f'l1'T"t<r.l ~ i!i 
M ~ .;r'\<: lfG': <itt ~ ~fI f;:rit 
:a~ 'f;T f'l'f;T!f l;:f.;r W'f'<f m~", 

~ I ~t if; 'rTrr.r ~~ tlTli 'J'!>: ~, W~ 
~7.s 'liT "lfT<IT g I '<!f f;:rit ;;ft '3'1' 

>trT ~~1 ~ '3'!f "') 5'~ ~ if; '{fe<'l'~:;r 
~ "frfgit ~'\T q;;t '" ifT'T ~n: \lim 
\Ii lit "=~~T <'flTT~ ;;r['TT <nfgif <fTf.!; 
~ if; ""TIT ~~T lfW~;: l;:T I 

if;.:<'I' >trT ~'TqT :;il ~ lfg 'ZV~-.: 
~T'T'IT ~. 'ifT~ '!<flit-.: ~), 'ifT~ 'li~ 
ii:T 1fT !"l:T "f'T;;J ~T I ~ ~ f;:rit itB "') 
"=~f~Tlf~ f"'ifT OITit I qgt '" ~T <fT'T 
"(~T <'flTT~ OIT'If 'lfTf~ I ffilfi'f 
ij;u;r it ,,~ ~ flf9i1f ~ ~ ~n ~ f", 
"'Tf '1ft t5'<":T>:rfim" <f'f <:r'fi ij;u;r it 
~~T <'TlIT'f it. f;:rit <i"m ~T ii:TlfT ~ 
~ '3'!f "') ~ 1TlJ "{~, f","""1f~ 
qlif ip.or it gitm ~or ~T $1', 
~~ reI -.:iliff, lJ!'T'I''T ~T I 
~ <:r'fi ij;u;r 'f;T !flfTor ~ ~ ~'1$ffiT 
~ f>tr ~ ;p:'!f~G 'nit if) 'ifT~ m!f 
qlif ii:f, !fif "') ~ ~~ itB 'li) 
'¢~ ~ 'lfTfii:if I <NT qgt 
~T ,,!V"'T >;f)T 'fl\t 'I>T ~"'''lT~itG 

~~)~T~ I 

Sbrl Vasudevan Nair: A3 far a8 I 
am concerned, there is absolutely no 
question of supporting this motion. 

This motion is the continuation of the-
original sin committed by this Gov-
ernment when they did not give a 
chan':'e even for the elected membcr~ 
of the Kerala Legislature in thp mid-
term elections to meet and consult 
among themselves whether it was 
possible for them tD come together and 
form a Government. The Government, 
after that, has gone on repeating cer-
tain arguments, giving certain reasons, 
for the continuation of President's rule 
almDst for the last two years. 

OUr State is an unfortunate one be-
caUSe perhaps our State is the only onc 
State after Independence which has 
had to go through such a long period 
of President's rule. At least certain 
elements in our State felt that the 
Pre:,ident's rule was a kind of a sal-
vation from political parties. Of 
course, it was due to their political 
backwardness that they thought like 
that at that time, but tooay I can tell 
Mr. Hathi that he may not be able to 
find a single person in our State who 
would like to continue President's 
rulp for a single day longer bN'ause 
that has been the experience of our 
people all these months and years 
when we have had different Govern-
ors and different advisers. 

I do not want to refer to past his-
tory because all these discussions may 
now be relevant only in theory because 
the Government at this stage cannot be 
expected with any kind or persuasion 
to have an earlier election in the 
Kerala State. 

As Mr. A. K. Gopalan has pointed 
out, the recent experience of keeping 
the entire Legislature in refrigerator, 
so to say, in Punjab when they bad 
to resort to President's rule is a con-
trast to what has happened in Ker&1a. 
I do not want to repeat all that Mr. 
Gopalan has said, but it ha.< opened 
the eyes of all when they saw that 
when it suited the Union Government 
and the Congress Party, they kept the 
Legislature in Punjab in the refrigera-
tor, SO that it could be taken out 
whenever they wanted it. They did it 
and they found Constitutional means 
of doing it, while in OUr State they 
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could not even keep the Legislature 
in IiIbeyance making USe of the same 
provision, if not for the formation of 
a G<lvernment, at least for the election 
at a rey members to the Rajya Sabha. 
Even that was not allowed and the 
result is that we have hardly 50 per 
cent representation in Rajya Sabha 
today. This Union Government and 
the Congress Party leadership are ex-
posed before the people of India for 
their undemocratic and authoritarian 
behaviour and especially in their atti-
tude towards the people's aspirations 
in my State. It is now clear as day-
light that they are capable of double 
slandards in everything including 
such important matters' as that of 
Constitutional procedure as regards 
the formation of governments and 
Ministries in various States. But the 
Minister hoped and wished that in the 
post-election period, in 1967, Kerala 
may have an elected Government and 
a popular rule. We also hope so. At 
least the people are decided to have it. 
They will have it but we would like 
to see what the p~wers that be at the 
Centre are going to do. Again they 
will be faced with a test. There is no 
doubt about that and I do not know 
whether they will do justice. But my 
feeling is that the post-1967 situation 
in the country as a whole will be such 
that the hands of the Government will 
be farced to do justice to the people 
01 my State. 

Almost all the issues that immedia-
tely concern my people were highlight-
ed by the previous speakers. So I 
would only lend my strong support to 
·the voice already raiSed on varioUII 
i8~ues that ('oncern OUr people. 

Now the question of the Fourth Five-
Year Plan is the most vital one as far 
a!ll OUr State is concerned. That is 
why, all the members laid stress on 
the fact that it is a misfortune that 
when the Plan is being tinalised, there 
is nO popular Government there. This 
is not the tirst time that this has hap-
pened. When the Second Five-Year 
Plan was framed, again there was Prc-
~ident's rule there, t.l\ere was no popu-
Jar G<lvemment. And this time we 

know what will happen if it is only 
left to the ICS advisers who will be 
coming to Delhi to meet the Planning 
Commission Members for the allot-
ment in the State sector. There is 
going to be a meeting of the Planning 
Advisory Board at Trivandrum on the 
9th and some of my colleagues are 
going to attend that meeting. But it is 
my feeling that the advisers should 
be aided, if possible, if it is permissi-
ble, by highly placed non-official per-
sons who know the problems of KeTala, 
in the discussions with the Planning 
Commission. I would request the H.Jme 
Minister '0 tind out whether it is pos-
sible for him to arrange non-officials 
al:-;o to go with the Kerala representa-
tives before the Planning Commission. 
I do not go into the details of the 
Kerala Plan. I should like to support 
the point raised by my friend, Mr. 
Kakkan that Kerala should have a 
substantial investment in the Fourth 
Five-Year Plan in order to remove 
the regional disparity which is the 
declared aim of the Five-Year Plans. 
As far ns Kerala is concerned, all 
economic experts have recommended 
that there should be a substantial in-
vestment in the field of industry. In the 
three Five-Year Plans We went by 
default. That should not happen this 
time. 

17.00 hrs. 

On the problem of raising this vexed 
question of Kasargode before the 
Boundary Commission appointed by' 
the Government. the G<lvernment 
should know one thing: irrespective of 
Parties, the Kerala people have resen-
ted that issue being raised before the 
Commission. I do not know whether 
the people sitting two thousa·nd miles 
away from Kerala reaHy realise the 
intensity of the resentment of the 
people of my State. 

As far as my party is concerned it i. 
very clearly laid down that we would 
be supporting the demarcation of 
boundaries on the basis of certain well-
accepted principles like contiguity, 
language, people's will and village as 
the unit. Shri A.K. G<lpalan has made' 
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IShri Vasudevan Nair] 
it clear tharthat is the position of 
his party. Actually, when we are 
united, all along We had been plead-
ing for the acceptance of these princi-
p1es in the demarcation of boundaries 
after the reorganisation. But the diffi-
culty is that this Government has 
always hesitated to accept these valid 
principles on all questions. And this 
is one of the issues which has got 
complicated not only in my State, not 
only with regard to the dispute bet-
ween Mysore and Maharashtra but 
as far as the disputes in all the States 
in India are concerned. Actually. 
Government have invited a lot of 
trouble on themselves by refusing to 
~('cept these principles. 

17.82 hrs. 

[MR. SPEAKER in the Chair] 

N0w. they will have to face the 
music in Punjab. I am told that the 
Punjab leaders including Sant Fateh 
Singh are contemplating to start an 
agi{ation to get justice as far as Chan-
digarh is concerned, and as far as 
some border areas Of Hariana and 
Punjab are concerned. All the.e issues 
were kept boiling because Government 
had failed to recognise valid principles 
whicb can be democratically accepted 
by the people in the demarcation of a 
boundary. Now. what has been done 
is that an entire taluk has been thrown 
open as a disputed area in my State. 
We never knew about it. It came as a 
bolt from the blue. It appears Gov-
ernment want to barter away a part 
of our State to Shri Nijalingappa. 
the Mysore Chief Minister who may 
Jose a part of his State to Maharash-
tra. As a result of the dispute bet-
ween th""e two States, Kerala also has 
been dragged into this. Of course, 
t~ere was some agitation going on in 
that area for some time. I do not 
deny that. But to throw open an 
entire taluk as a controversial area 
is a very wron~ step on the part of 
the Central Government. r do not 
want to USe strong langua!(e on thiq 
particular question because already 
th~ people are very much agitated 

over this question. I am not interested 
in working up heat over this matter. 
r would only submit that Government 
should not dismiss this issue as a silly 
small matter. In this connection, we 
would like to place two requests b.,· 
for~ G,)Vernment. 

One is that the question of the dis-
pute regarding territories in taluks in 
our State should be raised only when 
there is a popular government, because· 
we apprehend that the case of Keral .. 
c;mnot be argued before the commis-
sion by the advisers' regime. So, it 
should only be taken up when there 
is a popular government. 

Secondly, it was very wrong on the 
part of Government to appoint a com-
mission without any terms of refe-
rence. We should like to suggest that 
there shou ld he terms of reference 
and these should include the question 
of a village as the unit and not a tal uk 
as a unit, with language a~ the pri-
mary consideration and contiguity &.i 

the other consideration. These should 
be the terms of reterence. and then 
this i:;,ue should be taken up only after 
a popular government and a legislatur~ 
come into being. 

As far as the major projects are 
concerned. which were promised for 
my State. this question has already 
been referred to by the previous spea-
kers. But I should like to draw espe-
cially Shri Hathi'. attention to his p<'t 
project, to the project which he alway.< 
says is his pet project, because when 
he was the Minister in charge of Irri-
gation and Power he had actually 
initiated work on this Idikki hydro-
electric project, which is a very pre-
cious project and which is a presti!(e 
project for Kerala. He should know 
what has happened in between. 

Shrl Hathl: There is no cut in that 
project. 

Shrl Vasndev8Il Nair: I shall be 
very happy If there is not !,!oing to be 
any cut In that project. We have-<lOme 



President'. KARTlKA 16, 1888 (SAKA) RuZe in Kerala l660 

\Q know that political pulls also have 
come into it. Even in regard to pro-
jects We all know that there are poli-
tical pulls from behind. Shri Hathi 
."ill please enquire whether there 
i& a proposal in the middle of the 
project-the project is in hand, it is 
being implemented, much money is 
"Pent, the entire report is ready-
tram the CWPC to the Kerala Electri_ 
city Board that instead of a concrete 
clam, they may have a masonry dam. 
Now, I have mnny reports with me 
that some people are interested to see 
that this concrete is changed into ma-
oonry because some big contractors did 
not get the contract 10r this concrete 
dam; if it is masonry dam, they 
may agnin get it. There is a lot 
Of tussle going on and contractors, the 
!IIupporters Of contractors, Ministers 
who bless the contractors, .all come 
into the picture. But my only anxiety, 
'.., the anxiety of many other Members 
from my State, is that as a result of 
these pulls and pressures the project 
should not suffer. Shri • Hathi must 
personally see to it that sumcient 
money is allotted for this hydro-elee-
tric projeet so that we have the first 
a:enerator in 1970-71 as it is scheduled 
today. . I urge upon Government to 
see that immediately an agreement is 
signed with the Canadian collabora-
tors. We understand that they are very 
""easy about it because after many 
years, they are ready, they have offer_ 
ed their credit, their engineers are on 
the spot in Kerala, at the site of the 
project. But still the Government is 
hesitating to sign the real contract. I 
do not know what is the reason for 
the delay. The signing of the contract 
should be expedited. 

I do not want to go into details, but 
I urge upon the Minister to see that 
the uanimous recommendation ot the 
parliamentary consultative' committee 
'on the problem of forest settlers 
should be immediately accepted and 
implemented by the state Government. 
I had a meeting recently with the 
Governor Of the State in connection 
with this question after the consulta-
tiVe committee meeting, and then I 
was surprised to see that in spite of 

(Res.) 

a unanimous recommendation by the 
parliamentary consultative committee. 
the Governor was saying, 'r do not 
know. Some newspapers have writ-
tcn editorials against it after the deci-
:liun of the parliamentary consult;ltive 
committee. So may be the nC'xt Gov-
ernment will tackle it. I will not do 
anything in the matter.' This is a very 
~trange altitude for a Governor and 
the Government to take, because a 
newspaper editorial is no more valid 
than a considered recommendation. 
and a unanimous recommendation at 
that, of the consultative committee for 
Kerala. 

So without any delay that question 
should be settled. I was a member of 
the sub-committee which went into 
the details of the question and I am 
convinced in my mind that oUr report 
has taken into consideration the inte-
rests Of the settl ers as well as the in-
tcrest5 of the State. I am convinced 
that there cannot be a better solu-
tion than that suggested by the Mani-
yangadan sub-committee that was un-
animously accepted by the parliamen-
tary consultative committee. 

I will not take mUCh time. Many 
Of the issues were referred to. But 
on one particular question, I want 
immediate action from Government, 
the question of private forests in the 
Malabar area. This is a. very vital 
question for the State. As a matter 
of fact, the Rubber Board wanted 
30,000 acres for the planting of rubber 
during the 4th Plan. They have 
money in their hands; they are pre-
pared to invest. 30,000 acres can he 
got in Kerala's conditions today only 
from the private forests of Malabar 
which are going to waste today. 

I understand that there is a draft 
Bill befOre the Government of India 
sent from the State Government. What 
is the delay in giving final sanction ;0 
that draft Bill from the Centre? That 
should be done without any <lelay. It 
should be passed into an Act by the 
President. Then the forests will come 
into the hand. of Govermuent. The 
Rubber Board ean have their share., 
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[Shri Vasudevan Nair) 
There is a proposal for oil palm culti-
vation. So many things are there; I 
do not go into details. But it is an 
urgent matter and I draw Govern-
ment's attention to it. 

Now, Kerala is the land of cocoa-
'nu~s. In our language "keram" means 
cocoanut, and name Kerala itself is de_ 
l'lved from that. I am afraid many of 
us are feeling that the entire cocoanut 
cltHiv41tion in my State may be ruined, 
may be destroyed by a disease which is 
destroying tens of thousands of acres. 
Nearly 70 million trees are already 
destroyed. On this particular question 
a lot of research has taken place, but 
OUr feeling is that not sufficient care 
is given to it. Over and above this, 
in the interests of big people who are 
in the soap industry, recently the 
Government has liberalised the im-
port of copra from Ceylon and Phili-
ppines. We are not ag.ainS'l the import 
of copra as such, but We want to see 
that the import of copra is not libe-
ralised in such a way that the price 
of cocoanut is affected substantially, 
N ow, that is being done and the prIce 
has fallen very heavily these days. 
So, there should be a limit on the im-
port of copra. Otherwise, there 
should be some mechanism to see that 
the price of indigenous copra and coco-
anut produced in Kerala, Mysore, Mad_ 
ras and other Statcs is kept at a cer-
tmn mlnImUm level 

I conclude by making a request to 
the hon. Minister to see that even for 
thl' short period that remains till the 
general elections, hardly four months, 
the Government should tell the two 
Advisers-they are practically the Mi-
nisters in my State today, they are 
almost considered to be Ministers-
that they should try to adapt them-
l'H?']V('S (it is not possible for them, 
they are ICS :people brought up in a 
peculiar way) to the democratic pro-
cedures in this country. Even thou~h 
Kerala Is unfortunate to have Presi-
dent's rule, at least the Advisers and 
the Governor should adapt themselves 
as much as possible to absorb the 

sentiments, the feelings of the com-
mon people in our State, So that the 
complaints against the present Govern-
ment that it is a bureaucratic, wooden_ 
headed Government and so that the 
grievances of the p'eoPle are reduced 
as much as possible, because our feel-
ing is that even the decisions taken 
by the topmost consultative committee 
in our State are not respected and 
implemented by these people. 

I will sum up by telling my hon. 
friend Shri Raghunath Singh who was 
kind enough to intervene in the debate 
us the only non-Kerala member-he 
said the Kerala people do not know 
how (0 administer themselves-thnt he 
is thoroughly mistaken. Provided he 
and his party show democratic spirit 
and respect the provisions of the COlUl-
titution, the Kernla people will look 
after themseTves. Leave them to their 
fate. Mr. Raghunath Singh should 
not try to teach them lessons in admi-
nistering themselves. The difficulty is 
that he and his Government have triP<! 
to do their best to see that a popular 
set-up is not there when they are not 
in a majority. So, they should try 
to be really democratic, really broad-
hearted, and try to respect the provi-
sions Of their own Constitution. Then, 
Kerala will look after its own pro-
blems. All this talk of industrialilrtll 
not coming to Kerala because of 
labour trouble there is all bogus. H" 
should try to see the figures of man-
days lost in Kerala and in oth.". StatC!l. 
It is below the all-India average, 
but the myth is spread by friends 
like Mr. Raghunath Singh that Keral. 
is a hot place, that labour there is up 
in arms etc. I may say they are sen-
sible people, but, of course, they will 
go on strike when somebody misbe-
haves. So, this is a myth. We will """ 
that We industria lise and administer 
ourselves, We will give a good deal to 
our people provided we are given th~ 
opportunity to do so. 

Shri G. N. Dixit (Etawah): Sir, I 
rise to support this resolution. I am 
amazed to find that even such an In-
nocent resolutiOn can be opposed. All 
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this talk is irrelevant and has nothing 
to do with the resolution. The only 
purpose here is to extend the Presi-
dent's rule for six months. Do the 
Opposition people think that an elec-
tion can be held and a representative 
Government installed in Kerala in less 
than six months by the end of April? 
l~lections are going to be held through_ 
out the country in the month of Feb-
l'uary and then a new Government is 
t,) be installed. This Resolution was 
eonsidered initially also and Members 
rrom both sides have expressed the 
same opinion and then the President's 
rule was enforced there and then it 
was said that this will end after the 
General elections were held through-
out the country. Can this be opposed 
on the ground of practicability? Know-
ing a little of Kerala, I say thi$. My 
friends complained that only one non-
Kerala Member spoke. I know a little 
of Kerala being on tbe consultative 
committee and Kerala is a land of 
plenty, a land of very good and very 
intelligent people and I am' sure that 
they are fed up with elements which 
come in the way of prosperity in Ke-
rala and therefore this time they are 
going to return Congress to power, 
as it is only that way the raw mate-
rials of Kerala, the independence of 
Kerala and the goodness Of Kerala 
can be marshalled for the benefit of 
the whole country and for the benefIt 
of Kerala. I had been to Kashmir 
and I had been to Kerala. I ftnd 
Kerala exceeding Kashmir in its na-
tural bounties. Is such a land to be 
used for slogans, for exploitation by 
certain political slogans? It is a great 
misfortune for our country that the 
land carved out of Parasurama's 
plough is in this position. That Kerala 
whIch Parasurama created is a land 
Of plenty. Shri Ajit Prasad Jain and 
Shri Bhagwan Sahai have done you 8 
lot of gOod and have given the feeling 
that progress and plenty is m'ore ma-
terial than slogans. They say that 
communism breeds in poverty. But It 
is amazing that it breeds in plenty in 
Kerala. A senior officer was travel-
ling with me once and he told me: I 
am earning Rs. 1600 a month and I am 
sending Rs. 1200 to my boys and spend 

1881 (AI) LSD-IO. 

only Rs. 400 on myself; what my son 
does is that in the morning at 8.00 CY 
clock he goes to the coffee hOUSe with 
a communist paper and another boy 
whOse father is earning comes there 
with • communist paper and there 
such people assemble and they quar-
rel at the coffee house. The father is 
earning throughout the country; in any 
part of the world you will find a man 
of Keral. earning. But a man who 
has nothing to do talks of slogans; It 
is only a !nan who does not want pros-
perity who talks of slogans. I may 
tell my friends opposite that times 
are changing and during this period 
of President's rule the people of Ke-
rala have learnt the way to prosperity 
and plenty; they are not going to be 
misled this time. Elections will be 
held at the proper time and Congress 
will come into power. r support this 
Resolution. 

"'lui MOhammed Koya (Kozhikode): 
Sir, the time has come ~r the Govern-
ment to reconsider their stand on Pre-
sident's rule. President's rule Is the 
rule of the advisers and the ICS omcers 
and that is the only alternative accord-
ing to our Constitution, when there i. 
a constitutional deadlock. But I think 
this will not work satisfactorily; the 
people in Kerala are fed up with the 
President's rule, and there may be 
situations like this in other States 
also. Therefore, the Government 
must consider whether there Is any 
other alternative than the President's 
rule, giving all the administrative 
powers to 8 few res and lAS offi-
cers. 

A. far as Kerala is concerned, all 
the advisers and even the Chief Se-
cretary and the Governor are from 
outside Kerala. we have now heard 
what, impression a I/entleman who 
is not very fond of Kerala will have. 
Shri Dixit betrayed his ignorance 
about Kerala; and he was there only 
for a few days. He is a typical ex-
ample of what kind of ·people we are 
getting from Uttar Pradesh. If these 
kind of people come there to rule Ill, 
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[Shri Mohammed Koya] 
may God save us. That Is the only 
answer I can give. I dO n"t know 
whether Shri Dixit Is an astrologer of 
Haveli Ram type, who has now pre-
dieted that there will be a Congress 
Government in Kerala after the next 
elections! 

Shri Tyagl (Debra Dun): The pee-
1.le 'Of Kerala are generally charm-
ing. 

8hri Mohammed Koy.: Of course, 
I accept the compliment. But 8hri 
Dixit will utterly ·be disappointed to 
find that a non-Congress, stable Gov-
ernment will take over the adminis-
tration 'Of Kerala after the next elec-
tion. He mentioned how the Con-
"ress were ruling the country for the 
last 19 years; well, that we are wit-
nessing today. How such a situation 
has come to pass today in the whole 
country? We. the educated people ot 
ICerala, cannot tolerate any more such 
It state of affairs. Some Members 
were complaining that the peop'e 'Of 
Iteralo are educated; that i. one 
fault! Shrl Raghunath Singh was 
saying that we do not know how to 
administer. He does not know h'Ow 
many administratorB Kerala has 
given to the world: ambassadorB, 
Ministers, even Cabinet MlnlsterB. 
Very efficient people came from Ke-
rala and they have administered not 
'Only Kerala but other States also. In 
every part of India. vou will find 
administrators from Kerala. I won-
der .... here Shri Ra~hunath Singh got 
hi, information from. I think h· was 
not pavln~ a lI:""d compliment to 
Shrl A. M. Thomas who ct,rt .. <i as 
Deputy Minister and who has risen, 
bv his own &obllltv in administra-
tion, as Minister of State. 

Some of the hon. Membera who 
sP'Oke bpfore mn hav .. Dointed Ollt the 
question of K.s .. nod. Ther.. was no 
trr!!f'ncv, no npc,,"sltv. "" fhl' Dart of 
the Conl(ress Workin!! Commltten a"d 
'ater 0" bv thn Cl':>vemment to create 
conft1~ion on this senre in that part 
of the cou"try. The dl~pute .... as 

betWEen Mysore and Maharashtra; 
there was no necessity to bring 
Kerala into the picture and r«>w all 
sorts of trouble are going on there. 
At Kumbla, there was a c\a3h b,tween 
the Kamataka stUdents and Mala-
yalee students. AU thi~ is the crea-
tion of the Government and it is all 
due to the shortsightod p'Olicy of the 
Union Government. President's rule, 
as many hon. Members have said 
here, Is the rule of the lAS people; 
it is full of red-tapism indulged In by 
a set of people who belong to a par-
ticular school of thought, who have 
not much regard for the democratic 
institutrons. W n have a consultative 
committee for Kerala. As a matter of 
fact. this consultative committee is 
really useless. Nothing can be done 
there. W p make decision.. But the 
ICS officers and the Secretaries act 
aecordi,,~ to their own whims and 
fancies. Examples were given by 
Shri Maniyangadan. It was a unani-
mous decision of the Kera'a consul-
tative committee on the Maniyanga-
dan committee's' report On the evlc-
tron from torest land; It was the un-
animous decision that it should be 
accopted. But nothing has So far been 
done. There was the question of 
withdrawal of ca'es in connecti'On 
with the Kerala bandh. Shri Hathl 
will know how much time they took 
to imDlement this decision of tho con-
sultative C'Ommittee. I suggest that 
~ven if they are to impose Presi-
dent's ruIn on the !;tate. the consul-
tative committee should be given 
some more powers. and. ff. necr-s-
•• rv. the Constitutl'On should be am-
endod. The DeoD'p shou'd be al'ow-
ed to brl"g forworrl their gr!pvances 
and other com"lalnls before thp C'On-
cultative committee. UntP.TT'ltptiD11). 

Mr. """aker, There I. much noise; 
order, order. 

!lhrl M"hamme" 1\:"",., Whr" the 
consultAtive committee meetin"" 
wpre held in Trivqnrlrllm. hu"dr-ds 
of neonle frn", .11 DRrh of the Stote 
C'R:mp ftnd nrpsentect memoranda, ven-
tilating various lP"Ievances: then! 
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were teachers, gram sevikas and peo-
ple from various walk, of lire 
throughout the State. When we 
b!'ing these matters to the commIt-
tee, Shri Hathi always reminds u> 
that this is any a consultative com-
mittee. He says, we cannot take deci-
sions and the G',Jvernment is not 
bound by the deci,ions. The time has 
come when, even if it is necessary to 
have President's rule, Government 
must haVe some machinery by which 
the peopk can voice their grievances 
and they should n';)t be left to the 
mercy of a few ICS officers. 

So far as development is concern-
ed, we have nobody in the Cabinet. 
There was nobody f\\)m Kerala in the 
Congress Working Committee. There 
IS no popular Government. Who will 
ICf.)k after Kerala? Malabar, which 
wa3 in M1dras State under British 
rule, has been completely neg eeled. 
It is a rule of the ICS pe.>ple in the 
Trivandl'um Secr.::tariat and we can-
not get justice at their hands. 

There is \he question of aerodrome 
in Calicut. Calicut is one I)f the old-
est cities. It is the second biggest 
city in the timber trade. The oldest 
teak plantation is in Nilambur which 
is in Kozhikode district. Even in that 
di5trict, there is no aerodrome. We 
were promised an ael'.,)drome in the 
tlrst plan, then we were promised in 
the second plan and then in the 
third plan that we would have an 
aerodrome. But simply because we 
hav" no popular Government, the ICS 
officers wbt> haVe come from outside 
do not care for us and We have not 
so far got an aerodrome for the hst 
90 many years. Then there is the 
question of the Melattur-Feroke 
railway 8'50. There is So much of 
red-tapism. Even when it is a qu-s-
tion \)f bringing some money to the 
Government. Government is not act-
ing at all. Some private narty want-
ed to mine iron are in Edakkara near 
Ca1icut and they applied for a licence. 
Tho lease deed is not prepared up-till 
t\)day. When-ver we went to the 
Secretariat, nothing was done. We 

(Res.) 
cannot ask questions there because 
there is no Assembly. So, the only 
tlung We can do is to have periodical 
di,cuss.\)ns in Par jamen!. I hope Mr. 
Hathi will at least take note of these 
thillgS and ask his Advisers to act. 

Shri D. C. Sharma: Sir, I rise to 
support the motion moved by Mr. 
Hathi that the President's rule in 
Kerala be extended till the general 
el.ctions take place. One han. member 
said that in the next general elec-
ti\)ns, the Congress will be returned 
to power. Some of mY han. friends 
have taken exception to that remark. 
This remark does not emanate from 
any member \)f the Congress Party in 
Parliament. This is not a figment of 
their imagination. This is not the re-
sult of their fevered brains. This is 
something which is being said in 
many newspapers of India. There-
foro. I haVe no doubt that after the 
next general electrons Kerala will 
have a firm and stable Government, 
which will giVe Kerala peaCe and 
prosperity and those items of deve-
lopment which the Kerala people 
have not been given so far, and also 
thOSe amenities 'Of life which they 
have been deprived of 10 far. 

Somebody described Kenla as the 
land of cD'COanuls. Coco.nut, are 
very dear to Brahmans, trough I dO 
not believe in castes. But I have vest-
ed interests in Kera' a; one of mY 
ancestors-I cannot deny Illy ances-
tors; though I may deny my caste, I 
cannot deny my great ancestors-
Parasuram, was responsible tor carv-
ing this State of Kerala, far brinling 
out the State of Kera'a out of the 
sea. 

At the same time, I may tubmit 
that I had a very good friend there 
and r had plans with that gentleman 
to settle dOWn in Kerala after I had 
retired trom my political life. Alai. 
that dear friend of mine, Mr. Rala 
Manl, is no more, and I do not know 
what will ha"nen after I retire from 
my political life. StU!, I would like 
to go to Kerala. 
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[Shri D. C. SlutrmaJ 
Now I want to say one or two things. 

People have criticised the President'. 
Rule. I want to tell yo~ very 
plainly and frankly that there was a 
lot of agitation, so far as primary 
school teachers of Kerala were con-
corned. The Primary Aided School 
Teachers' Association, whose member-

• ship is around 3 lakhs, said that they 
would march from a point in K..-aJa to 
Trivandrum on a particular date. 
They said that they would start a kind 
of hunger-strike, because they want-
ed the disparity of salaries between 
private sclrool teachers and Govern-
ment school teachers should be re-
moved. 

Mr. Speaker: The Home Minister 
wants to make " speech. So, the 
hon. Member may kindly resume his 
seat. 

17.32 bra. 

STATEMENT RE: INCIDENTS IN 
DELHI 

The MInister of BoiIle Affairs (Shrl 
Nanda): Mr. Speaker, I come to reo 
port to the House the shocking events 
of this afternoon. I hll"Ve no words 
to express my anguish at what has 
happened. The whole House will, I 
am sure, join me in condemning un-
equivocalJy the violence and hooligan-
ism indulged in by sections of the 
procession which converged at Parlia-
ment House shortly after mid-day. 
Full information has not yet been col-
lected. 

It seems that the procession, organ-
ised by the orgartisations and groups 
supporting ban on cOW" slaughter 
r.eached Parliament House at about 
12.30 P.M. Even prior to reaching 
Parliament House, stray incidents of 
stoning of public and private pro-
perty had been reported. The main 
procession continued to be peaceful 
till about 1.30 P.M. At that stage, 
Swami Rame$hwaranand addressed 
the gath~ring and delivered a highly 

inflammable speech. 
tiom) . 

(InteTTUp-

Mr. Speaker: Order, order. The 
Home Minister is making a .tatement. 
Let him make the statement first. 

lift ~ ~ (~<tT) : 
~ '1'tf~ ,mr ~ ~~ ;flilt ~, ~ 
1MVI~m ~ I 

~~ mi<:, mi, 

-n ~ ~ ('iii,) iller o'\"", 
~ I ~ ~ifi" ~ iI; ;rf{ it "%.T ;;ffi!T ~ 

err orr ~ «m ;r)i1t ~ <I~ ~~ iIr, ;;;tij; 
m it '1fT aT iffiT~T "iT «'focrT t I 

~ ~~ 

Shrl Nanda: As I .aid, I cannot give 
e·omplete information just now. Seve-
ral facts have to be gathered. 

The Minister of information and 
Broadcastlnc (Shrl Raj Bahadur): We 
have got a tape-record of the speech 
of Swami Rameshwaranand. 

Shr! Nanda: He asked the audience 
what is the u.e of their staying there 
and exhorted them to go and surround 
Parliament House . (Interruption). 

'fl ~,l (f~m<:) : ri:;ft if 
aT.~~r~~ I 

Mr. Speaker: Order, order. Let 
us hear him now. 

Shrl Nanda: ...... and to prevent 
Ministers from coming out. The 
police had to resort to lathi-charge to 
prevent this crowd from advancing. 
They retreated a little and threw 
brickbats at the pl)lice. The police 
had then to use tear-gas. Mounted 
po'ice followed by foot constables 
then tried to keep them under con-
trol. The crowd assaulted one of the 
mounted policemen who was knocked 
down. Some of them ialso set fire 




